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times it happens that only coarse Neoting of number of Ballot Papers in
grain is given? For examp.e, if the Veters' Lists

+

distribution of the ration shops h‘z
%o be done on the basis of wheat &
milo, for a week only milo is given
and not wheat, This kind of discri-
mmination has been noticed from State
to State and alsoc within the State.
May 1 know whether Government
has formulated any policy that if any
distribution 15 made, at least mixed
grain should be distributed through
the rotion shups on  an  eguitable
basis?

Shri Annismhib Shinde: In the
rationsd cjtics, broadly, the quantu:n
of different types of grain which are
to be distributed through the ration
shops is fixed; we are trying to see
that supplics arc made available on
that basis. If any specific complaint
van br brought to the notice of the
‘Government by the hon. ladv Mem-
ber, we shall enquire into it.

Mr. Speaker: Question 231,
Yashp.] Singh.

Shri J. M. Biswas: Regarding food
i wanted to put g question.

Shri

Mr. Bpeaker: I have called the

next question.

Shri Chintamani Pamigrahi: Please
allow us on this side also 10 put some
questlons,

Mr. Speaker: Qucstion 231; you are
not Yashpal Singh. (Interruption).
Members on cither side naturally want
to put questions. If one gquestion can
be answered for one hour, I will be
able to satisfy all the Members, To-
morrow, you may make it a rule to
that effect. I have no objection.

8hri Hem Barua: You have metl-
culously avoided calling the old Mem-
bers.

Mr. Speaker: Don’t you think that
1 should give a chance to the new
Memberg also? Shri Hem Barua's
name is known very well for the last
10 years; he has been putting supple-
mentaries; what heppens to the other
Members far behing?

*231, Shri Yashpal Singh;
Sbri Omkar Lal Berwa:

‘Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the
numbers of ballot papers were noted
against the names of voters during the
Fourth General Elections throughout
the country;

(b) if so, the reasons therefor;

{e) whether it is a'so a fact that

it is against the Election Law which
enjoins the ballot to bz mecret; and

(d) if so, the action proposed to be
taken in the matter to safeguard the
gsecrecy of the ballot in future?

The Deputy Minister in the Minis-
try of Law (Shri D. R. Chavan): (a)
and (b). Under sub-rule (2) of rule 38
of the Conduct of Elections Rules 1961,
at the time of issuing a ballot paper
to the elector the polling officer shall
record the serial number thereof
against the entry relating to thc elec-
tor in the marked copy of the electo-
ral roll as defined in clause (pg) of
rule 2(1) of the said Rules. The ob-
ject of this rule is to make it possible
to detect and trace any foul play or
maipractice at a polling station. 1In
case of an election dispute where the
result of an election is challenged on
grounds of impersonation by certaim
voters, the information furnished in
the marked copy of the electoral roll
would be necessary and useful.

(e) No, Sir.
(d) Does not arise.

off awae fog : wrafis g i
dorz wr aret fovat guT § o @iz dwe
W ww ¥ o o & oo T o
et arez §r ot & 1 g oy vy v
& s wo are wfomr ordf 3 ww v ey
ol § 1 wore srerow ¢ Wt o et oY
W ardt W ag et @ Pt fr vy
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ol AT § & o sy § e v
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Shri D. R. Chavan: It 1s not correct
1o say that it violates the se.recy of
voting. As a matter of fact, if all the
relevent sections wunder the Repre-
sentation of the People Act, 1951 and
the Conduct of Election Ru.es made
thereunder are carefully gone into, it
will be found that there 13 no viola-
tion of secrecy

ofy Tvarer fog : w7 WOEIC ¥ 9y
warer frar § 6 wore sraer qdwaT T
£ it ff T Tk T I gure
&7 § AT AT wHY § W TR
et ¥aq w TER L v AW
afy aaatat f fow fad qg et ooy
wy!
Shri D. B Chavan;
reply I have said:

“The object of thig rule 1z to
make 1t possible to detect and
trace any foul play or malpractice
at a polling station 1in case of
an election dispute where the
result of an election 1s challenged
on grounds of impersonation by
certain voters, the information
furnished in the marked copy of
the electoral roll would be neces-
sary and useful™

That 1s the object

oft ST wre wow ;v ¥
qrrend e X § 1 Y FrerE R 81
Y forarst % ¥ ow rrcx@ ok
or T Iw g Y | g s T
¢ ot gaR TX A1y ok fae T
QY & | & AT g § Fe dreew dwe
forry 2 o ¥ wogd WY Wt Ag W
%oy § 1 ST A Wy § O W ay
Wiz gt & o fis <t i Ay sl oY
¥ e Onif fawdi & 3¢ oY WX
wywR §?

Shrl D. B. Chavan: I shall explain
the position. The hon, Member is

In my mam

Oral Answers 2504

s"mewhat confused. The ballot
paper is wsued to the elector. There
12 a serial number.
oy wifere wre dowy - ew dwe
77, @97 37T 9T T |
Mr, Spesker: He is asking about
postal ba'lot

shri D. R. Chavan: About the pos-
tal ballot also, there 12 no violation
of secrecy.

oft siferc s dewr : | wEAw WE-
zq, & svt w7 e st g f fowr ooy
& Iwa A o oy | wTe W
wger A Far @ A ek | IPR
wrre Zan § A€ § For fow g ¥ o
FAfTR R Ear e ar 1 7g
werard | IR T fr A §

Mr Speaker: I agree you may not
be convinced, but he has given the

Answer

ofy gereiiare www ;1957 & aF
¥ oy afen geft o o AT Wy ow e
#r grefy o SR ¥g WA T T T WAT
AT 47 | TH GG AE IT K AL W
& WY R a1 YRfAy Iu Tgfr B ww
< ww dwe 3o fear ran § Wi Iww
arw 97 IewT e foar wwer § o
fer gz I e W oy fem W
¥ 3, g wret ot ImeT & vEw AT
qe Al 2 wwaT § ) Y O A W
& 9z Aq WY @ ¥ THC L AWT A
v & 1 vafadr oY wrodt T § ek
Ay & writ Fen fevere ¥ ar wrer
amd ¥ qfr P ¥ &iw & wra
g g1 & ST W § eoercd
fis Qar g wwar § ot Yy ?
Mr. Speaker: This question 1s about
secrecy You are asking somethin#

else.
@ g e @ iR 9T

warer e | Afier ¢ T wre @ ol
& ey R @M ?
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Dr. Ranen BSem: During the first
two elections, as far as I remember,
this rule was not framed in those
days. As a result of that, Govern-
ment servants in each State and also
Centra! Government servants could
fearlessly vote according to their
choice This time it was found out that
in certain areas the government
servants were terribly afraid of vot-
ing according to their choice. May I
know, if that was so, what was the
reason . ([Interruption). In Kerala
there was no Government; 1t was un-
der the President's Rule I was saying,
if that was so, would the Govern-
ment see that such rules are done
away with as early as possible?

8hri D, B. Chavan: I have mention-
ed what iz the object of the rule that
has been incorporated in the rules
framed under the Representation of
the People Act. 1 have mentioned
that there is no violation of the se-
crecy

An hon, Member: How?

Bhri D, B. Chavan: There is no
violation of the secrecy for the simple
reason that no sooner g ballot paper
is given to a voter than an entry is
made in the marked copy of the elec-
toral roll. The marked copy of the
electoral roll remains with the Presid-
ing Officer After the polling is over
that marked copy of the electoral roll
is sealed. Signatures of the polling
agents of the candidates, if they are
present and if they are desirous of
affixig their singnatures, are also
taken. Immediately after that the
paper is returned to the Returning
Officer. The Returing Officer keeps
those papers in his custody and that
sealed packet cannot be opened ex-
cept under an order of the Election
Commission or an orde of the com-
petent court is obtained.

Dr. Ranen Sen: The Presiding Of-
cer makes a note and then it is retur-
ned to the Returning Officer.
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Skri D. B. Chavan: He makes an
entry. After that it is sealed and

returned to the Returing Officer.

The Minister of Law (Shri Govinda
Memon): May 1 add, Sir, that this is
not a new rule? Thig was in existence
in the elections in 1932, 1857 and 1962
and also in the elections before inde-
pendence. Secrecy is not wviolated
because only in an election
when there is need to look into this
matter, are these packets opened.

Shri J. M. Biswag: While casting
votes by postal ballot the secrecy is
not mammtained Why I am saying this
is, a postal ballot is opened by the
Returning Officer in the présence of
the Assistant Reluring Officer and
three or four other people of the staff
whao are assisting the Returing Of-
cer. From a postal ballot one ean
easily understand in whose favour a
particular government empoyee has
cast his vote. Therefore, I would like
to know if the hon, Minister is consi-
dering the question of implementing
some other devices for the government
employees to cast their votes so that
nobody can understand as to who has
cast votes in whose favour?

8hri Govinda Menon: When the
postal ballot paper is opened the
name of the person who cast the vote
on that particular ballot paper will not
be understood unless yn Investigation
18 conduced.

Shri J. M. Biswas: That means he
has also not seen a postal ballot paper.
Anvbody can understand from a postal
‘ballot paper who has cast the vote and
in whose favour.

Shri D C. Sharma: Is it not a fact
that the secrecy of the ballot was so
well prolected at these elettions that
the government servants in almost all
the States of India, from the higest to

the lowest, voted against the Ruling
Party?

Bhri Govinda Menon: Secrecy of the

ballot has been perfectly maintained
in this election.
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Skl Bwrendransth Dwivedy: The
very fact that the hon. Minister ad-
mitteq that the serial number is noted
aguinst the name of a particular voter
by the Presiding Officer shows that
it 1s within his knowledge or he knows
who has voted for whom Therefore,
would the Government think serious-
1y about devising some other method
in order to detect any impersonation
because itis a fact that many govern-
ment employees did not vote on scco-
unt of the fear that their names may
be disclozed?

gShrl D, R. Chavan: I will explain
the point that has been made by the
hon. Member. When the ballot paper
is issued, the seria] number of the bal-
lot paper is entered into the roll....

Shri Surendranath Dwivedy: That is
all known.

Mr. Speaker: He need not give the
whole history of it.

Shrl Surendranath Dwivedy: Let
the senior Manister reply if he cannot
do it.

Shri Govinda Menon: If there was
any fear 1n the mind of any Govern-
ment servant that the party or the
candidate to whom he cast his vote
would h~ deterted at the time of count.
ing, 1t wa* 1 unfounded fear because
there 15 absolutely no method of know-
ing the person who voted unless the
matter is investigated and that is not
done.

shri C K. Bhatiacharyya: Has it
not been brought to the notice of
the Government that in the last elec-
tions in many places Government
servants were found openly canvass-
ing 1n the cars of non-Congress and
anti-Congress parties?

Mr, Speaker: Bhri Humayun Kabir.

Shri Humayun Kabir. Conceding
that under the present rules such
noting of the ballot number is permit-
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noting of the ballot number inter-
feres with the secrecy of the ballot?

Shei Govinda Menon: That impres-
sion is unfounded and it iz up to all

of ug to see that that impression 1
removed.

Shri Bal Eaj Madhok: The hon.
Minister just now sald that this im-
pression is unfounded, but does he
know that during the elections  the
people of the ruling party were deli-
berately going about and telling Gov-
ernment servants that it would be pos-
sible for them to detect for whom they
had voted and, therefore, they must
not vote for the Opposition? This kind
of propaganda was made coftsistently;
it is another thing that in spite of this
propaganda people voted sgainst the
ruling party. Therefore, what steps
are gomng to be taken to see that this
kind of a thing would not be there in
future?

Shri Govinda Menon:
aware of this

Shri Kamalamsyan Bajaj: While by
and large 1t is true that the secrecy of
the ballot is not revealed, ¥ somebody
really wanted to know how a particu-
lar gentleman has voted that can be
found out for the simple reason that
you can tell your agent that when a
particular person, X, comes to vote
and the voting paper is given to him
note down that number and when that
number 15 noted down, at the time of
counting your counting agent can lo-
cate that particular ballot paper and
see how he has voted. That is how in
a limited way secrecy Is revealed. I
would like to know from the Minister
whether this could be done or not.

ghri Govinda Menon: I do not think
it iz possible.

ghri G. Viswanathaa: Are Govern-
ment aware of the fact that in some
placesmpu'luromeeuotmm
Department oollected votes compul-
sorilly of the contables; if o, what
mmcmmmph‘hm
to stop this?

I am mnot
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Shri D. B. Chavan: That is a diff-
ernent question.

wne vy ww ¥ R
s
*233. ot favfiy foew :
oy wo w10 fwndt :
oft que ¥o  wWew—y :

w1 fafa wey a8 TR W oF
w0 fiw -

(W) T AOETT WY A T T
3 f ez ey # wo faege frab
sa ¥ W ArEre g wfwara &
AR W A R =g W A
&% frata e wfsA B R, W

() afz &, @ & AT W
fasrs qA@ /T @7 & fradt w1
TR w7 AUAT IAH GNTHA FI4 A
2?
The Veputy Minister in the Minis-
try of Law (Shri D. R. Chavan):

(a) The requirement to maintain an
account of election expenses from
day to dav and to lodge a copy of
the account with the appropriate
eiection officer within he prescribed
period has been in he Elecion Law

from the ©beginning. No special

difficulty in this respect has been
brought to the notice of Govern-
ment

(b) Does not arise,

st farsyfin fovw : oo < faan
gt ¥ ‘e F gavAre” | gw oAy
e mar & forg g v oo § ) Wy
g & ¥ wrE el SRIART ¥ =y
wg 7T ¥ e Py g & g
"ot TgaT  I9 g ¥ g IwiR-
arT & faw 71T g 39d oY wred @y
§ o% fAr gz vy g e T
w1 fgrma T v % 7 ufr A rwawd §
oY st oy wdt T ¢ fiv wd % wadny
Famr gt wa Y AT qgAT § 7

%

o wfsareat o gy gy v TR
oy qaaifaw wfes wOr ®F WY
featar & Iawr 2T A e At -
war e ?

g8hri D. B, Chavan: No, Sir.

oft firfer frwt :  wor wewT WY
@ FX TR AT W) I g awy §
53 fozt afay vy & fag s
e ?
Shri D. R. Chavan: It is not correct
to say that the candidates contesting
in the election would be instigated
to lodge false returns,

ot frsfir frmt : oorw w@rew, &
qo T § i a2 a8t Y & e it wd Wi
Q¥ A 1 T T w w2 § Afww
freg &

waw Wi : 5 Sy 9 ag
q1AR 3 | YA s fear wrAwar § o
ST frardy

oft wo 1o fOydy :  orq =y A
F § N AT g IwqT T WL TN
@ AR DL Ay A gwTE)

MM Y i Ay &
ae A quwat § & g o waw gew
1 FETT T @ Ay § )

Mr. Speaker: They will have to
devise ways and means to stop it.
Now you know i1t and they also know
;t that the expenses go beyond that
mat

Shri Kanwarlal Gupta: He 1s deny-
ing it.

Shri 8. K Sumbandban: Since
everybody knowg that the election
expenses are muth more than the
limit prescribed, why should we allow
this false thing and mockery which
is to vontinue? Why not Govern-
ment realise the Dosition and come
out t0 do away With the submimsion
of the return of election expenses?





